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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE
. ., BENCH AT PUNE

ORIGINAL APPLICATION NO. 85/2020(WZ)

Suraj Pradeep Kumar Ajmera Applicant

Versus

Ministry of Environment Forest & Ors. Respondent( s)

ADDITIONAL AFFIDAVIT
ON BEHALF OF THE RESPONDENT NO 5.

I, Dr P M Joshi, Regional Officer of the Maharashtra Pollution

Control Board Aurangabad having my office at Paryavaran Bhavan

Plot No. A-4/ A MIDC Chikalthana, behind Dainik Lokpatra Jalna

Road, Aurangabad filing this additional affidavit in reply on behalf of

answering respondent No. 5 and reserving my right to file again

additional reply if required in the matter.

1. I say and submit that the answering Respondent no. 5 in the

last hearing of the matter i.e. on 03.09.2021 prayed for short

accommodation to submit the file their response, as to

further action taken in the light of the finding given by the

Joint Committee report dated 12.03.2021.

2. I say and submit that, as per the information received from

Respondent no. 3 i.e. Aurangabad Municipal Corporation

daily Municipal Solid Waste received from different part of

Aurangabad city is approx. 425 MT / day. For the scientific

treatment and disposal 04 no's of facilities at Kanchanwadi

Biogas Plant (installed capacity is 30TPD), and at

Chikalthaana, Padegaon (Capacity is 150 TPD of each site)
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& 3rd site at Harsool (Capacity is 150 TPD) MSWProcessing

plant is under erection and at Naregaon is old dumpi~g site

is there but same is not in operation. Out of 04 sites 03 no's

MSWProcessing unit of capacity 150 TPD at Padeagaon ,

capacity 150TPDChikalthana and biomethnization plant at

Kanchanwadi having capacity 30 TPDare in operation. But

the processing plants at Padegaon & Chikalthana are

operated for additional capacity by running plant for extra

hours so as to treat the total MSWcollected on each day

and total area providedforMunicipalSolidWaste Processing

plant is 18Acres,3 nos ofsheds also providedoftotal approx.

10,000sqMtrs.

3. I say and submit that, Respondent no. 3 i.e. Aurangabad

Municipal Corporation obtained MSWAuthorization from

Res no 5 MPCBvide Nno.BO/MSW/B-1901000012 dated

11/01/2019 which is valid up to 31/03/2023.and also

obtained NOCfromSite SelectionCommittee for (padegaon,

chikalthana, Kanchanwadi & Harssol, ) MSW site on

25/04/2018 A copy of said MSW Authorization dated

11/01/2019 is attached as Annexure 'A' .

4. I say and submit that, Since the Respondent no. 3 i.e.

Aurangabad MunicipalCorporation is not complyingthe with

the conditions ofAuthorizationunder the provisions ofSolid

Waste Management Rules, 2016 as per Schedule II

Particularly collection, segregation, stroge, transportation
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processing and disposal ofmunicipal solid wastes and during
visit to padegaon MSWProcessing site on 22/07/2020 its

observed that you have not made operational any scientific

arrangements forcollection&treatment ofleachate generated

during Processing of solid waste therefor leachate found its

wayoutside the Processingsite and flowingtowards low-lying

area about 1-2 Km away and found in stagnant condition

which cause smellnuisance to surrounding area with ground

water contamination and also regarding not maintain record

In respect of daily disposal of leachate effluent

collected/treated into treatment plant. There for Board has

issued Show Cause Notice dated 25/06/2020 to the

Respondent no. 3 i.e. Aurangabad MunicipalCorporation. A

copy of said Show Cause Notice dated 25/06/2020 is

attached as Annexure 'B' .

5. I say and submit that, TheBoard officervisited the checking

the compliance of Show Cause Notice dated 25/06/2020

given to the Respondent no. 3 i.e. Aurangabad Municipal

Corporation also observed the non-compliances therefor

Respondent Board has issued Proposed Direction U/S 33A

of the Water (Prevention&Controlof Pollution)Act1974 and

U/ s 31A of the Air (Prevention &Control of

Pollution)Act,1981.Acopy of said Proposed Direction dated

17/08/2020 is attached as Annexure 'C' .
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6. I say and submit that, Since the Respondent no. 3 i.e.

Aurangabad Municipal Corporation has not complied with

the Proposed Direction dated 17/08/2020 issued by the

Board therefor Respondent Board has issued Interim

Direction U/S 33A of the Water (Prevention &Control of

Pollution) Act 1974 and U/ s 31A of the Air (Prevention

&Control of Pollution) Act, 1981.A copy of said Interim

Directiondated 03/11/2020 is attached as Annexure CD' .

7. I say and submit that, As per the order passed by Hon,ble

Tribunal dated 10/ 12/2020,the joint inspection has been

carried out on 12/03/2012 of Respondent no. 3· i.e.

Aurangabad Municipal Solid Waste processing sites at

Padegaon MSWProcessing Site, Harsul MSW Processing

Site,Chikalthana MSWProcessing Site, and one no of MSW

dumping site at Naregaon site and instruction given by the

joint committee member the Respondent no. 3 i.e.

Aurangabad Municipal has not submitted the detail

proposal for Bio-miningto MPCBand has not obtain prior

Environmental Clearance.from concern authority and also

not submitted the time bound proposal for compliance of

MSWauthorization to the MPCB7&also BGOFRs.5 laks is

not furnish by the Respondent no. 3 i.e. Aurangabad

MunicipalCorporation.

I say and submit that, accordingly the Board has

issued Directions for non-compliances of Solid Waste

4
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Management Rules, 2016, Authorizationgranted under MSW

Rules 2016,and also non-compliances of ShowCause Notice

dated 25/06/2020, Proposed Direction dated 17/08/2020,

by Board dated 11/01/2019, Interim Direction dated

03/11/2020& for non-compliances of instruction of joint

committee the Respondent Board has issued final Direction

to the Respondent no. 3 i.e. Aurangabad Municipal

Corporation.A copy of said Directions issued dated

01.10.2021 is attached as Annexure 'E'. and further

necessary legal action be initiated against Respondent no. 3

i.e. Aurangabad Municipal Corporation for the above non-

compliances. ~ 0 ur .
Solemnlyaffirmedon this _b_ day of~. 2021 at Aurangabad.

For &on behalf respondent No.5
Maharashtra Pollution Control Board

(Dr oshi)
RegionalOfficer-MPCB,Aurangabadf'(~I.n" Officer

Ma"'a'htra ,..'Iution Ctfltf., "'d
~,UR"NGA!."O
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VERIFICATION

I Dr P M Joshi, RegionalOfficerat the Maharashtra Pollution
Control Board at Aurangabad having my officeat Paryavaran Bhavan

Plot No. A-4/A MIDCChikalthana behind Dainik Lokpatra Jalna

Road, Aurangabad on behalf of respondent No. 5 do hereby state on
solemn affirmation that what is stated in this additional affidavit in
reply from Para No 1 to 8 are true and correct to the best of my
knowledgeand record available in my office.

~ ~ OW
Henceverifiedon~ day of ~t. 2021 at Aurangabad.

Respondent No.5
(DrP MJoshi)

~(\~I

Reg~fice~~
Maharashtra Pollution Control Board,
Aurangabad.

'.f'r -...,~r.~..... . ...... Identifiedand
'~.'''.'~.:.'.'\ r"l .'.~~"-.~:"Explained by
~-"_-_-~ ~~~')h, _,- _~.I '" •~.;";;'.,.Y' .... (I ,;.,., , '

r~...• t; !'1j<\: '\
i-I: ,-r:-, __ • -. '!!ttI'- - i t
~+r"\:~~t~~~L_f;.J· .

. AFFIDAVll
Solemnlv 2ff!r..-:' -.' ;-'.,t:.". , ,

By Sh~i;;:: . , !).,.-.. 9, IV\ • "}"c> ~~J"
, ." •.•••••• *-

Ag',,; .s ~~~ 3~.(>.v. ....
R!C,' . fl.'('Q~"'" \ "Tq ..... fl., (I.!........ , Uic:t .~~t0,. 0

Who 1o i::,C ; f : ,~ (j Uv
Wh0m he/she is Perso~a';,'~"K'~'n~~

NOTED. REGISTERED I
AT SR.NO. 0L._ g;b.,. , 10'4

TH "c !~f'{-\ !f.;:C·:'•.T {'l')INTAINSI 1~ ~I~....)~ .. \..,i'i 1l..-.11 I ,,_

_ ~ PAGE~

154



•

~"n~ ..r.
Ii,:, po Jg J •

MAHARASHTRA POllU,trION
Phone 4010437/4020781

14037124/4035273
24044532/4024068/4023516

rohQ@mpob.gov.in

Kalpataru POint. 3rd & 4th floor.
sicn- Matung~SchemeRoad No.8,
Opp. ,Cine Planet Cinema, Near Sion .clrcte.
Sion(E),
Mumbai - 400 022

Fax

Email

No: BOItJlSWAlS-1 ~ (9 l 00 0 0 11...
FdR~';~.1l

[See ...."{ula 16 (1)]

To,
The"Municlpal,'Commls:o.;loner,
Al.,lramgabadMI.JFlicipalCorporation
Gt:llNo. 5 & 14 9Reservation no. B 19),
MauJ~Han~oClI;Aurangabad.

Sub: Authorization under $olid;\/Voste Management Rules, 2016.
Ref: Your online application for grant of authorization.

The Maharashtra Pollution Control ,Soard after examining the proposal hereby
authorizes 1 he Commissioner, having administrative office at Aurangabad Municipal
Corporation, Solid Waste Management Department, 3rCl floor, Administrative Building, Town
Hall, Aurangabad to set up and operate Wqst$) processing! treatment/disposal facility at Gut
No. 231 (Reservation 'no. Ai0), Chiktdthana, Aurangabad, Gut No. 66, 67, (Reservation
no; A 41), Saulghter house extension, Padegaon, Aurangabad and Gut No.5 & 14,
(Ra~u.nvatJon no. B 19), Mauje Harsool, A4rangabad (Total 3 Sites) on the terms and
condltlona (including the standards to -be complied with) attached to this authorization.

1. The authorization is hereby granted t¢ operate the facility for processing, recycling,
treatment and disposal of solid waste

2. The validity of the authorization is till 31/12/2023 after the validity, renewal of
authorizations is to be sought.

3. The authorization is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
S-;hedules I and II under these rules

4. The Meharashtra P911uHonControl 8o~rd may at any time revoke any of the condition
applicable under the authorization and shqHrcommunicate the Same in writing. - .

5. Any violation of provlalcns of SQlid.Wt\$te Mana9l~m~nt Rulea, 2016 attracts the
penalprovisions ofthe Environment (Protoctlon) Act, 1986 (29 of 1986).

6. This authorization Is granted wlthQut prejudice or being prejudlce of the order
passed! to be passed by Hon'ble HighCourtiNGT .

7. TheCorporation shall strictly follow theEIA Notification, 2006. ,. . ...
8. The operator of the facility shall des.lgn"aod set up th,e fha~lhtyasdPfer t~~~~f~~:~~

guidelines- issued by the Central pollution Control Board m t IS rega~ r~m. m _-
and the manual on solid waste management prepared by the Ministry of Urban
Development d I tally sound

9. The operator of the facility shall be r~SPOlisdlbletfOr tthmee~~~~c~l7tie:~~r~~~~~guidelines
operations of the solid waste .processlng:an or rea . .t f e and the Manual on
issued by the Central Pollution Control Boar~ gO~htlr:ni~t~mof Urban Development
Munh:;lp~l.Solid w~ste M~nagementpubllshe y e .. _ .
and updatee from time to time. • C t committee of t e Board in its

10.ihis Is issued with the approval of Ol1sen.
. meetlng held on 18/1212018.

~:
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Oopy,f; W. C6- .'
TheDlstr.lctCOliector, Auranagabad ·He isr~ .,u$.atedlo takatev.iew the performance oflooal
b~dieaat .least ,once In a quarter on 'Wa$.te',l~"~~~Ion, 'pro~asslng ;treatment and 'disposal
and:take corrective measures In consultation;; " Ii,the CommisSioner' or director of Municipal
Administration or Director of local booie!? 'a#(;( .secretary'!\fn"charge of the State' Urban
Development .
COpy to: .
1) 'Regional Officer, MPCB, Al,Iranagabad'I'S~b\::[~egk)'nalOfficer; MPCB, Aurangabad - For
. necessary action and follow up. .
.2}Master FUe.

,- ._------
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ANNE*URe'-1
Terms & Conditions to Operate MunicipalSQlict:Waste Processlngl Waste Disposal Facilities
and sanitary landfill site at following loc~tions by The' Municipal Commissioner,
Al,lranagabad Municipal c.Qrporation, sr<!. :floor, Administrative Building, Town Hall,
Auramgaba'd as mention below. . ,'. '

1.i4GO·,MtrOay of Municipal Solid Wa$teg~rt~r~tEJd shall be 'processed and disposed as
belQw:

Sr.
No

150 MT/day

Operathlg
Agen~y

Location ot waste processihq,~
site

.Municipal

. Waste
Method of Treatment

Aurang$bad
Munieipal
Corporation

1. Gut No. 231 (Reservation no. A:l.O).
Chikalthana, Aurangabad

.Presorting system, windr<
compostlng,eompcetpad, wlndn
turning curing, compost refining

150 MT/day

3.

Aural1lgaoad
Municipal
CorpoRation
Aurangapad
Muniplpa.l
Corporation

Gut No. 66, 67, (Reservation no; A
41), Saulghter house extenslon,
Padegaon, Aural]gabad
Gut NO.5 & 14, (Reservation no. '13
19.),Mauje Harscol, AurangabEld

2. Presorting system, wlndr:
compostlng, compostpad, wlndrc
turning curing" oompost refining
Presorting system, windr:
composting, compost pad, wlndrc
turnln_.9.curing comp~st refining

150 MT/day

I. Segregated waste like fI(IetaIHcpQper, plastic etc. shall be Disposed through rag
pickers by safe for recycle.

It The non-bjod~gradable inert w~ste, residues of waste processing facilities as
well as pre..processing rejects ,fromwaste prooessing facilities shall be disposed
off at 'authorised landfill site ,only.

Noto:
1] The odour nuisance from the 'sltE;(can be controlled by periodic spraying of

microbial culture or any sultable,rnethod.

1. The mUrlicipal authority shall -comply ;With' these rules as per the lmplemeritation
Schedule laid down in Schedule I asperSplidWaste Management RUles, 2016.

2~ The corporation shall submit its. ~nl1lJ~1report 10 Form",IV tQ Mahar~$htra
Pollution Control Board and the SeCJf$t~ey..in..Charge of the Departm"mt of Urban
Develc'pment of the concerned Sta1(;l:'QfUnion Territory in case of metropolitan
city and to the Director of Mun"¢lp~1Adminlstr~tl()n or CommhssionnT of
Municipal Administration or Officer iIi·...atlarge of Urban Ioca! bodies In the state
in case of alf other local bodies ofstatti on or before the 30th day of June every
year;

3. When' an accident occurs of any munlc.Jpalsolid wastes '·collectlon, segreg~ltion,
storage; processing" treatment and d!~posal, facility orlandflll site or during the
tran~portation of suchwastes, the mUtliclpal authorities shall forthwith report
·the a.ocldent In Form-vl to the Secretary In charge ef the Urban Development.
Department in metropolitan cities andjothe District Collector in .all other canes.

4. The inert created during handling and pro(?es$ing of MSW shall be properly land tilled at
authorizedsite.
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5. The municipal authority will have to a.bl~eJ;bytne. provisions, of Solid.Waste Management
Rules,2016, .

6. Tipper. and •.Dumper shall be.,a\l()lded'~"blo~ed body, bins can be used or compactor
shalt be used for MSW collections.

7, Rawwaste material shall not be :duITIP~~l~t()redtemporary ,at this site.

s. All reoyclable material shall be :segq~g~,(edat ·.sour,cedmd ,before receiving at disposal
site. ' ,,"

9. AU;mltigatlon measures like odourr'smol~a-;;fire" dU$tiJ'Ui~!iU'l($;eetc. shall be 'taken by the
corj;iC)fation.

10. EnYif<mroehtManagement Plan and4:;)i~~~t~rManagement'Plan shall 'be prepared flnd
implemented by the corporation.' . ,

, '
11".Oorporationshall submit the time" bounq program' for.' implemen~tion of, processing

faoilitywithlr 15 days. ' J

12.Corporation shall submit Bank Guara.ntee of Rs. 5. laos towards compliance of
8l.1thortzzatlon conditions to the 60ardWmhin 15 days .psrtod ifrom Issuance of this
authorization, which will be valid for a p~t19doffive year.

13.Cor.poration shall implement the tirnel~:actI9n plan"for .slte selection, acquisition of
land, treatment and prooesslng of '$plfgr'was.te.a~·;per' -the Minutes of, the Order
dtO;2/412013 passed by Hon~ble HitJrf Coqrt, Ml;.lmpai",against the writ petition
No. 17401199,8.

. 14. c.orporation has already obtalnsd NOC,JroVllDlst~lot'Stte SelectiC)nCommittee on
ot(t '2510'4'12018. .

1:6.1he. ,operator of the facility $hall ;,;gg.t}lgnanti ,,$'et up .the facility as per t,he,
te~tml,(:aFgUldelh1esi$$ued .by~he:Cft't'(nP:1 :ponult,on.PQlitrol Bpard in this -regard.
'from tim~to ,tima ;an(i the manl,1alo'n,~~Qlld;'was~nrt~1O"gemerit·prepared ,by·the
Mlnhstry of Url)t:\n Development .'

16, 'Theoperator of the facility shall be r~,lPpt1sible for the safe and environmentally
$Q~nd operations ofthe solid waste"I',f9c!,ssing and or treatment facilities 8S per
thtl gul~elines Issued by the Centr~VjpOnutlonOonirol·Board':from time to time
a,ndthe M~nualon Municipa! Solid,W~s~~',Manag~m$ntipublishedby the Minia.try
oflJrban O'evelopment and updat~dfr(i.rn)thne to time.

~.'«d Ml.lnlQlpalQorporation
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Tel.No. (0240) 2473462
-FllxNo._{~240)2473461

~_..,~,.,.
By FAXIRPAD IHAND DELIVERY:
tv'PCBlRONSCN~ crt) b 2.b @gb83
To,
The Assistant Commissioner,
(Munielpal Solid Waste Manage~ent),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Show Cause Notice.

Refr- 1) Solid Waste Management Rules, 2016 and amendment th~n.--of.• h
. 2) Orders passed by the Hon:ble Sup~me.~ourt and the ~on ble Hlg

Court, Aurangabad in vanous Writ Petitions and Public Interest
Litigations. .

3) Authorization granted under MSW Rules b?' the~~oard.. " ""-
4) Complaint received from residents of Glonya City, Bhavsingpnra \ ide c

mail 18.062020.
5) Visit of Board Officers to MSW processing site on ??06.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the­
Authorization under the provisions of Solid Waste Management Rules,. 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-Il of the said Rules, particularly collection segregation, storage. transportetion.
processing and disposal of municipal solid wastes.

n

"~
~ l

I
I
I
I
I
I
I

AND WHEREAS, the Hon'ble Supreme Court and the Hon'ble High Court, AUJ.'angabad
have passed orders in various Writ Petitions and Public Interest Litigations wherein the
Corporation authorities have been directed to complywith the MSW Rules, 2016 scrllpulo\l ..slv,

AND WHEREAS. the Sub-Regional Officer of the Board at A\lrangab~d visited
Padegaon MSW processing site of Aurangabad Municipal Corporation on 22.06.2020 tor the
investi~ation of complaint received v~d~ Ref J-:lo 4 above and reported that the Corporation is
generating about 450 ~T/d~y of m~c)pal solid waste from Aurangabad city and about 140 to
160 MT/~ay of MSW IS being received at your Padegaon Processing unit for the t1'l~tm.ent ~
further disposal as authorization conditions. However. during visit it is observed that Y:'I\t l.._ <:,

t d tj• al ientifi fi' . \ lIU\'"eno rna e opera on any scienn c arrangements or collection & treatment 0' 1- .1
t d d . . f I' - 1. el.\(.'~ll\tegenera e unng processing 0 so id waste thereby leachate found its way outside the ..

• ".. t: ProCessIng

, .

, Jnt'\~ B <!!!!!!IV
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, ' , w.' in urea nbol1l. '-2 Km away & found in stagnam condition
tilt.: all:! flow,lIlU1'(1)wnr?" 10. 1./ "'~rotinclillu urea wilJ.l.Sto"und water contam,IMtlOn. Also the-~Jrie1f CtltJ~'1 emc nlllllllflC{, ", '~ ·d • •• t I I t
. , .' • 'J', .• d 'I disnosel (It'lellchilte effluent collcclcullrcalc IOfO sewage ..ea men, p anrecord regan mg III y 1... ,_.,
not maintained III the !Iitc,

AND WHEREAS, it is also notIced tlW! heapso~huge old mixed municipal solid waste
behind the .3 sheds on open area which is highly objcctjo~nblc.

AND WHEREAS. you have been already instructed by this office vide letter dal,cd
25.07.2019 to take necessary steps towards the noncompllancein context to earlier complaint
received from same residents even though you have not taken any corrective steps,

AND WHEREAS. the Board is receiving various complaints regarding smell nuisance,
underground contamination, dumping of untreated MSW, etc. against Aurangabad Municipal
Corporation.

Thus, you arc not serious about the pollution control and contravening the provisions of
various enactments and also damaging the surrounding environment knowingly and willfully.

AND NOW, THEREFORE, you arc hereby called upon to Show Cause as to why
necessary legal action shall not be initiated a:gainst the Corporation authorities for the above
lacunas. Your reply, if any shall reach this office within a period of seven days from the date or
receipt of this notice, failing which, the Board will have no any other option than to initiate
necessary legal action under the provisions of the above said enactments against the Corporation
authorities, which may please be noted.

, \....-sl

rp~'hi)
Regional cer-Auran~

~Llr-o~
3. The Sr. LawOfficer, MPCB, Mumbai. V J lJ'\l

Copy to Sub-Reg~onalOfficer, MPCB, Aurangabad for information and necessary f II'. .,
Copy toMaster Fde, MPCB, Aurangabad.. 0 ow-up.

Copy submitted to ;-
), The Joint Director (APe), MPCB, Mumbai.
2. TheRegional Officer (HQ), MPCB, Mumbai.
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TL'I.N.,. «(12-1U) 2473462

Fax No. (0240) 2473461
Regtonal Office,
Paryavaran Bhavan,
A-4fl, MIDC Area, Chikalthana,
Bebid Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, Jalna Road,
Aurallgabad-431210.

By FAXIR.P.A.D.lHAND DELIVERY:

No. MPCB/RO~D/ 12020
2--aD&' 7 (}(f2>}To,

MIs. Aurallgabad Municipal Corporation.,
Post Box No 125, 1'oWIIHall,
Aurangabad.

Date:- I 7 l (kf' /1Ar?e)

•
Sub :- Proposed Directions uJs33A of the Water (Prevention &

Control of Pollution) Act, 1974 and uls 31A of the Air
(prevention & Control of Pollution) Act, 1981•

Refr- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Orders passed by the Hon'ble Supreme Court and the Hon'ble High

Court, Aurangabad in various Writ Petitions and Public Interest
Litigations.

3) Authorization granted under MSW Rules by the Board.
4) Complaint received from residents of Gloriya City, Bhavsingpura vide e.

mail 18.06.2020.
5) Visit of Board Officers to MSW processing site on 22.06.2020.
6) Show Cause Notice issued by the Board dt.25.06.2020.
7) Visit of Board Officers to MSW processing site on 20.07.2020
8)Proposal received through the legal module dt-24.07.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the .
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-II of the said Rules, particularly collection segregation, storage, transportation,'
processing and disposal of municipal solid wastes.

, "
I ~

AND WHEREAS, the Hon'ble Supreme Court and the Hon'ble High Court, Aurangabad
have passed orders in various Writ Petitions and Public Interest Litigations wherein the
Corporation authorities have been directed to comply with the MSW Rules, 2016 scrupulously.

j I

Scannedwith CamScanner
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~
office vide reference above No b

(6) issued you the Cause Notice as per the report submitted by the Sub Regional officer of IS
the Board.at Aurangabad in spite that there is no any respond from your end to comply with the
noncomplIance mentioned in the said notice.

AND WHEREAS, officials of Board at Sub Regional Office at Aurangabnd again visited
Padegaon MSW processing site of Aurangabad Municipal Corporation on 20.07.2020 for the
checking the compliance of show Cause Notice issued & during visit following non complinaccs
observed-

1. You have not made operational any scientific arrangements for collection & treatment of
leachate generated during 'processing ,of solid waste thereby leachate found its way outside the
processing site and flowing towards low-lying area & found in stagnant condition which causes
smell nuisance to surrounding area with ground water contamination.
2. It is noticed that heaps of huge old mixed municipal solid waste fOWIdstored in unscientific
manner behind the 2 sheds on open area which is highly objectionable.
3. The record regarding regular disposal of leachate to the STP Padegaon not maintained at site.

AND WHEREAS, the Board is receiving various complaints regarding smell nuisance,
underground contamination, dumping of untreated MSW, etc. against Aurangabad Municipal
Corporation. '

AND WHEREAS, from the record of this office and the observations made during the
visit, Icame to the conclusion that you are not complying with the Consent conditions and the
provisions of Water (prevention & Control of Pollution) Act, 1974 and the Air (prevention &
Control of Pollution) Act, 1981 thereby causing grave injury to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under Section 33A of
the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31A of the Air
(prevention & Control of Pollution) Act, 1981, I, Dr. Pravin M. Joshi, Regional Officer of the
Board at Aurangabad direct you to submit your reply/corrective action plan towards the
compliance of above related points/non-compliances alongwith all necessary documents
alongwith photographs within a period of fifteen days from the date of receipt of these directions,
failing which further necessary action as deem fit in your case as per the provisions of various
environmental enactments will be initiated against you, which may please be noted.

I

.Copy submitted to :-
1. TIle Joint Director (APe),MPCB, Mumbai.
2. The Law Officer (P & L Div), MPCB, Mumbai.
Copy for information and necessary follow-up action to :
1. The Sub-Regional Officer; MPCB, Aurangabad for information and to report the
accordingly.

Scanned with CamScanner
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MAHARASHTRA POLLUTION CONTROL BOARD \5";.
Tci.No. (0240) 2473462
Fax No. (0240) 2473461 -""""'.........2:,.;;). Regional Office, ParyavaranBhavan,

A-4/1, MIDC Area, Chikulthana,
Behind Dnynlld.okpatra, Near Seth
Naudlallfhootflospital, Jalna Road,
Aumngabad-431 210.

~,,...,.",.,.
By H.P.A.D.!FAX/HAND DELIVERY:
No, MPCB/ROAIIDI 12020

2-6tt03-FT_S-O/·~
Date:- 0-.3 1 l II~

To,
Mis. Aurangabad Municipal Corporation,
Post Box No 125, Town Hall,
Aurangabad.

Sub.- Interim Directions under Section 33A of the Water (prevention &
Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref.:- i) Proposed Directions issued by this office vide letter
No. MPCBIROA/PD/2008170001/2020 dated 17/08/2020.

2) Proposal received through legal module from SRO Aurangabad.
3) Personal Hearing Extended to AMC officials on 27.10.2020.
4)Approval received from HQ through legal module on 31.10.2020

This refers to Proposed Directions and subsequent to the personal hearing extended on
27. 10.2020. As agreed by your representative during the personal hearing, you are hereby
~~e;~~~~~t falI~WingS for your MSW praces~~, .•:it: ~t Gat. ~o
I. ~ii~Vlde leachate collection & treatment system and make It operational withln .15 days, '---------.--.-- ..----- .
2, You shall not discharge a.!lY kind of leachate outside the premises in any manner.
3, You shall store the municipal solid waste with due care and not in haphazard manner to
avoid the smeIlLQllSLnuisanc.,e,inthe surrounding area.
4, You shall maintain the record of generation & treatment of leachate generated from thesite. "_,....,.".....,..",-~<.•..,.,.".,,,, _,_•.. ..." __,,., __"' .... _ ...._.•, ....,,,.

5, You shallli!!~.~,J~a~,hate from low lying area 9fproces§in,g site immediately.
6, You shall dispose/process the legacy of waste as per the directions of Hon'ble NGT in OA
No ~_O6QL~918/ as per the guidelines of MSW Rules, 201§~ . .. ......

- 7,-You shallcoiilror'-Odor nUls'ance at MSWsiteby periodic spraying of microbial culture or
nay suitable method.

8. You shall achieve the Ambje~!_~i~_Q~.~!!~X_~~.~~9.sb~ proper maintaining the site.
9, You shall scrap the kacchalagoons which are beltlg used presently for storage of leachateimmediately. _ ..~." .

1O. You shall subm it the Bank Guarantee of Rs 5 lacs as per condition of authorization
granted by the Board to you within 15 days period.
I I, You shall comply with ~SW allthorizati~~ __~~1~9.~i~.~scrupulolisly.
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You shall submit the Bank Guarantee of Rs 5 lacs towards compliance of abovedirections within 15 days period. "'_~~_~..<....,," .•".,.

In case, you fail to "amply with the above direCtions, the Board will have no any other
option than t6 tss~~Closure Directions with disconnection of electricity andwater supplyofyour unit, which may be noted.

This is issued with the due deliberation & as agreed by AMC authority and approvalof authol'ities.

Copy submitted to :_
1. The Joint Director (APC), MPCB, Mumbai. .
Copy to:

I. The Sub,Regional Officer, MPCB, Aurangabad for information and ""cessary follow-up.
Copy to Master File, MPCB, Aurangabad. ,
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Tel.No. (0240) 2473462
Fax No. (0240) 2473461

MAHAR.ASHTRA POLLUTION CONTROL BOARD

-,...~.~A!J2"a~ Regional Office, Paryavaran Bhavan,
A-4/1,MIDC Area, Cbikaltbana,
Behind Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, Jalna Road,
Aurangabad-431210.

By FAXJRPAD 1HA.l\:D DELIVERY:
MPCB/RONOirectionsl 12021

Q 1/001.- Pr.1-01'tbTo,
The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Directions under Section33A of the Water (Prevention & Control
of Pollution) Act, 1974 and under Section31A of the Air (Prevention
&: Control of Pollution) Act, 1981.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Authorization granted under MSW Rules,2016 by the Board.
3) Proposed Directions issued by the Board vide dtd.17.08.2020
4) InterimDirections issued by the Board on 03.11.2020.
5) The Joint Committee report dtd.12.03.2021.
6) Orders passed by the Hon'ble National Green Tribunal in 0A No
85/20200t-03.09.2021.

7) E-mail received by Law officer on 01.10.2021.

WHEREAS, it, is obligatory on your part to comply with the conditions of the
Authorization under the provisions of Solid Waste Mamigement Rules, 2016 granted by the
Maharashtra pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-Il of the said Rules, particularly collection segregation, storage, transportation,
processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Court and the Hon'ble High Court,
Aurangabad have passed orders in various Writ Petitions and Public Interest Litigations
wherein the Corporation authorities have been directed to comply with the MSW Rules. 2016
scrupulously.

AND WHEREAS, the Hon'ble National Green Tribunal passed the order in 0 A No
85/2020 Ot-03.09.2021and directed Board to initiate action against you regarding
noncomplianceof Solie.Waste Management Rules, 2016 and amendment thereof.

. I

AND WHEREAS, the Hon'ble NGT has directed to inspect the fact with respect to
applicationno. 85/2020 by forming the Joint Committee of District Collector, Aurangabad and
MPCBOfficials. . ..

ANDWHEREAS, thejoint inspectionhas been carried out on 12.03:2.021,wIth.District
Collector,Aurangabad and MPCB Officials at four no of Aurangabad M~l1lCI~als sO!Idwaste
processingsites at PadegaonMSWProcessing Si~e,H~rsul MSWProcessing SIte .Chikalthana
MSWProcessing site and one no ofMSW dumping site at Naregaon.
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If,O
ANJ) WHEREAS, during the visit to Padegaon MSW Processing site the Joint

Committee has instructed that AMC authority shall comply with the following points-

a. Aurangabad Municipal Corporation shall fumish BG of Rs. 5 lakhs as per the
authorization granted by the Board.

b. AMC shall provide scientific treatment for leachate collection to MSW sites.

c . AMC shall submit pointwise compliance of the directions, Show Cause Notice
issued 25.6.2020, 17.8.2020 and 3.11.2020. '

d. AMCshallmaintain therecord onsite related to distn;aIofleachate to SIP Padegaon.

e.,AMCshall submit record regarding aerial distance between Padegaon MSW Processing
site and Gloria City at the earliest.

f. AMC shall sprayBiosanitizer in regular time intervalsoas tominimize the foul smell
and flies.

g. AMC shall provide scientific airpollution control measure to coconut shredder machine
(i.e. to provide hood, dust collector and stack of adequate height) .

h. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area.

AND'WHEREAS, during the visit to the Kanchanwadi MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-

a. AMC shall provide scientific treatment for leachate collection to MSW sites.

b~AMC shall sprayBiosanitizerinregulartimeintervaltominimizethefoulsmell andflies.

c. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area.

AND WHEREAS, during the visit to the Chikalthana MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-

;
;
"'\

a. AMC shall maintain the record onsite related to dailydisposalofleachate toSTP,ZaIta.

b. AMC shall spray Biosanitizer inregulartime interval to minimize the foul smell andflies.

c. AMC shall take immediate steps torestrict the entries of stray dogs ..
d. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the
workers dealing with segregation, MSW processing area.

e. AMC shall carry out transportation of Municipal Solid Waste in closed

vehicles. '. . J
AND WHEREAS, during the visit to the Harsool MSW Processmg site the Jomt ,;;;

Committee has observed the following facts- :j
a. AMC shall provide scientific treatment for leachate collection to MSW sites.

167



•

,

\Gr·@
b. DuringvisitconstructionworkofMunicipalSolidWasteProcessingPlant(150 TPD) is

found in progress and approximately 40%work found completed.

AND WHEREAS, during the visit to the Naregaon MSW dumping site the Joint
Committee has instructed that AMC authority shall comply with the following points-

a. AMC shall submitdetail proposal forBiominingworktoMaharashtra Pollution
ControlBoard.Obtainprior EnvironmentClearancefromconcerned authority.

b, AMC shall Immediately start Bio mining activity, submit the target date. of
completion.

AND WHEREAS, the Joint Committee has submitted the report to the Hon'ble NOT
on the basis of observed facts and also instructed to the AMC that AMC shall submit the detail
proposal for Bio mining to MPCB and obtain prior Environmental Clearance from concern
authority, the AMC shall immediately start the Bio mining activity and submit the target date
of completion and submit the time bound proposal for compliance of MSW authorization.

ANDWHEREAS, you have been already instructed by this office from time to time to
take necessary steps towards the noncompliance.Solid Waste Management Rules, 2016 and
amendment thereof.

Thus, you are not serious about the pollution control and contravening the provisions
of various enactments and damaging the surrounding environment knowingly and willfully.

ANDNOW, THEREFORE, you are hereby called upon to why necessary legal action
shall not be initiated against the Corporation authorities for the above lacunas. Your reply, if
any shall reach this office within a period of seven days from the date or receipt of this notice,
failing which, the Board will have no any other option than to initiate necessary legal action
under the provisions of the above said enactments against the Corporation authorities, which
may please be noted.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai. \ \ 'f l'\/P'V\
2. The Regional Officer (HQ), MPCB, Mumbai. \.
3. The Sr. Law Officer, MPCB, Mumbai.

Copy to Sub-Regional Officer, MPCB, Aurangabad for information and necessary follow-up.
./
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